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All Secretaries, Government of India.

All Chief Secretaries, States/UTs :
Controller General of Defence Accounts, West Block V, RK Puram New Delhi-66

The Assistant Controller and Auditor General, office of the Controller and Auditor General

of India, 10, Bahadur Shah Safar, New Delhi.
Controller General of Accounts, Min of Fin, 7" Floor, Lo
New Delhi-110003.
Controller General of Accounts, Post & Telegraph Deptt., Patel Chowk, Delhi
Director (Local Bodies), oth | evel, A wing Delhi Secretariat, IPS Estate, Delhi
y The Secretary (Services), GNCTD, New Sachivalaya, IPS Estate, New Delhi-02
’ 9. C_hief Executive Officer, Delhi Cantonment Board, Delhi Cantt-10

10. Chief Executive Officer, Delhi Jal Board, Barunalaya, Jhandanwalan, Delhi.

11. The Registrar General, Delhi High Court.

12. The Registrar General, All High Courts of all States.

13. All District Judges, Delhi.

14. Chairman CBDT, Ministry of Finance, North Block, New Delhi-110001.

15. The Director General Works, CPWD Nirman Bhawan, New Delhi-110001.

16. The Secretary, New Delhi Municipal Council, New Delhi

The Dy. Secy. (Service), GNCTD, Players Bldg., IP Estate, New Delhi.
Min of Environment & Forest, Paryavarn Bhawan, CGO Complex Lodhi

A WO —

k Nayak Bhawan, Khan Market,

bt

o NR

17. The Secretary,

Road, New Delhi-110003. A .
18. National Informaticg:Centre Services Level <3’ B Wing, Delhi Sachivalaya, Delhi-110054.

¥ 19. Educational Consultants India Ltd, EDCIL House, 18A Sector 16A, Noida-201301.
‘ char Bhawan, Rafi Marg New Delhi-110001.

20. Department of Telecommunications, San
21. Dept. of Electronics & Information Technology, Electronic Niketan, 6, CGO Complex

Lodhi Road New Delhi-110003.
‘ 22. Deptt. of Information Technology,
} 23. Centre for Development of Advanced Computing,

Delhi-16. ,
24. Centre of Development of Telematics, C-Dot Campus, Mehrauli, New Delhi-110030.

o' Jevel, B wing Delhi Secretariat, Delhi-110013.
15t&2™ Floor, E-25, Hauz Khas, New

Subject:- Filling up the post of Chicf Legal Advisor (1 in no.), Addl CLA (1 in no.) and Dy.

CLA (1 in no.) in DDA on deputation basis.

Sir/Madam,

I am directed to communicate that DDA invited the applications for filling up the post of

Chief Legal Advisor (1 inno.), Addl. CLA (1 inno.) and Dy. CLA (1 inno.) in DDA on deputation
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asis. The last date of receiving applications in the afore-mentioned posts is 15.10.24. The detailed
vacancy Notices for afore-mentioned posts are also enclosed herewith.

It is therefore, requested that the names of suitable and willing officers fulfilling the
conditions, along with their applications and bio-data (performa as enclosed) with certification that
the entries in the applications have been verified form the records and found correct. (i)
ACRs/APARs for the preceding 05 years. (iii) List of major/minor penalties, if any imposed on
the officer during the last ten years/No penalty certificate, etc. (an advance copy through e-mail
on consultantpbl@dda.org.in) may please be forwarded to the Commissioner (Personnel), Delhi
Development Authority, Block E-1, Ground Floor, Vikas Sadan, New Delhi-110023, within 15
days of issue of this letter/circular to enable us to consider selection for appointment to the above

post on deputation basis. Application Performa is attached.

E
|
f
f

This may please be given “TOP PRIORITY”

Yours sincerely,

\M

(Vineet J ain%k\

Commissioner(Personnel)
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For DDA's Website
frcelt T WIIBRU/ DELHI DEVELOPMENT AUTHORITY
F1fF Y@l -1/PERSONNEL BRANCH-|

FHIA. 311, § &l |, AT E, K.Y, 7S Reil-110023
ROOM NO.311, B-BLOCK, VIKAS SADAN, INA, NEW DELHI-110023

No. F.7(110)2011/Pu-|//;.2/ ‘j.g - : Dated: IQ/Q/ 1..’7

V.N. No - 07/2024/PB-1/DDA

Sub:-  Filling up the post of Addl. Chicf Lepal Advisor In DDA on Deputation basis,

Delhi Development Authority invites applications In the prescribed format from the eligible officers of
Central/State Govt./Public Sector Undenakmgs/Semi -Govt./Autonomous or Statutory Bodles for filling up one
selection post of Addl. Chief Legal Advisor in Group — A in Pay Band-4, Rs. 37400- 67000/ with Grade Pay of Rs.
B700/- (pre-revised), (Level-13 in the Pay Matrix as per 7" CPC) on deputation basis in DDA in accordance with
the following provisions of the recruitment rules: -

“Officers working in Central Government/ State Government/Public Sector Undertakings/
Autonomous Bodies possessing following eligibility criteria:

(a)(i)  Holding analogous posts in the parent department dealing with Legal affairs/matters.

OR .
(i) With 5 years of regular service in the parent department dealing with Legal affairs/matters
in PB-lll i.e. Rs.15600-39100 with Grade Pay of Rs.7600/-

(b) Possessing Degree in Law (entitling the incumbent for registration at Bar and appearing

before the Courts) from a recognized University or equivalent”

»
4
‘
.
1
:
<
3
1
!
H

Transfer of deputation will be initially for a period of One year which Is extendable upto 5 years on year
to year basis as per guidelines issued by DoPT. The terms and conditions of deputation shall be governed by the
provisions mentioned in the OM dated 17" June, 2010 and as amended from time to time.

General Conditions:
i. Candidates should apply through Cadre Controlling Authorityin the parent department in the Bio-data/

Curriculum Viate (CV) proforma prescribed by DoPT vide OM No. F. No AB.14017/28/2014-Estt.(RR)
dated 02.07.2015 enclosed herewith, along with relevant documents. The Cadre Controlling Authority
should also fill up “Certificate by the Employer/Cadre Controlling Authority” lnvanably which is a part
of prescribed application format.

The application in the prescribed proforma should be forwarded by the concerned Cadre Controlling

Authority certifying that the details furnished by the candidate are correct.

The applications . received after the last date of receipt shall not be entertained under any
circumstances.

The APARs for the last five years duly certified by the Group ‘A’ Officer in the parent department along
with latest vigilance clearance report indicating the pending and settled disciplinary/criminal cases and

the details of penalties imposed, if any, should also be furnished.
The experience of the applicants should be comparable and relevant to the duties and responsibilities

V.
of the ex-cadre post. ‘
vi. In case, the pay structure is different from central government, the comparable pay structure to the
central government based on the 7" CPC should be clearly mentioned.
vii. It may be noted that the substantive pay scale/ pay band + Grade Pay/ Level in the pay matrix should

be mentioned in the application as only the substantive post and pay scale/ pay band + grade pay/ level
in the pay matrix will be considered by DDA, The financial up-gradation under ACP/ MACP/ NFSG/ NFU

etc. should be shown separately.

o t et L

i The application, complete In all respect should reach the office of Commissloner (Personnel), Delhl
Development Authority, Block E-1, Ground Floor, Vikas Sadan, New Delhl — 110023 on or before

‘ISIGD."L% incomplete applicatlons shall not be considered and will be rejected summarily.

Encl: As Above.
(Vineetlaln) ,? /

Commissloner (Personnel)

:
! 3
;
File No. LAW-Estt/24/2022-10-Law, Justice and Parliamentary Affairs (Computer No. 123457)
Generated from eOffice by ARUN KUMAR, JA(AK), JUNIOR ASSISTANT, Department of Law, Justice and Parliamentary Aff§9%&§g/¥gﬂasqamscanner



5315477/2024/0/0 Clerical Hall CS

o

ﬁio-data /Curriculum Vitae (cv) proforma for submission by the candidate for appointment by
deputation for the Post of Addl. Chief Legal Advisor
(Strike out whichever is not applicable)

1 Name and add:ress ll
|
|
(in Block Letters) !
l
!
~ I _ 1
2 Date of Birth !
R
3 i. Date of entry into service |
ii. Date of retirement under Central — ‘!
/State Government Rutles J
4 Educational Qualifications j.
5 Whether -Educ?tional and other ' 5|
qualifications required for the post are \
satisfied (if any qualification has been
treated as equivalent to the one ' \
prescribed in the Rules, state the \
‘authority for the same)
Qualifications /experience required as O,uaiifications / experience possessed by the officer
mentioned in the advertisement / :
vacancy circular
Essential “Essential _‘.
A)Qualification:- A)Qualification:- '
:B) Experiencz B) Experience
Desirable A Desirable
A)Qualification:- A)Qualification:-
B) Experience ) B) Experience
5.1 Note: This column needs to be amplified to indicate Essentlal and Desirable quahf‘lcatlcf):\s as
' ' . i i sue
mentioned in the RRs by the Administrative Ministry /Department / Office at the time ot IS
of Circular and issue of advertisement in the Employment News.
: idiar
in the case of Degree and Post Graduate Qualifications Elective / main Subjects and subsidiary
5.2 subjects may be indicated by the Candidate.
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i Please state clearly whether in the light of entries made by you ‘
above, you meet the requisite Essential Qualifications and work \
" experience of the post. ‘ |

6.1

Note: Borrowing Departments are to provide their specific comments / views confirming the
relevant Essential Qualification / Work experience possessed by the Candidate (as indicated in

the Bio-data) with reference to the post applied.

e e f CIET .5 : ;
ment, in chronological order. Enclose a separate sheet duly authenticated :

7 Details of employ !
by your signature, if the soace below is insufficient (Col. on the separate sheet should ;!
however remain as under). ‘
| I ° 3 To *pay Band and Nature of
P I Offi ituti Post held on | From ure: ¢
,: ; Office / Institution r:su|ar - o P, | Dties |
: Matrix of the detail) |
post held on highlightin \
regular basis g
experienc
e required
for  the
' ; v | post
? applied
for |l
i -—I '|
i
| |
i.
| _ = ! -
o —*Important: 1. Pay-Band and Grade Pay granted under ACP/MACP are personal to the officer
i e ’ i bstantive Pay Band and Grade Pay / Pay
‘ and therefore, should not be mentiened. Only substan o
j ! Matrix of the post held on regutar basis is to be mentioned. Details of ACP /M .
. present Pay Band and Grade Pay where such benefits have been drawn by the Candidate, |
may be indicated as below.
- valent
2. If the parent department is not following the Central Government Scales, the: ec‘qtu v
‘ i i rity.
| scales of pay/posts may be mentioned by the Candidate/Cadre Controlling Authority
? 0 To
I Office/Institution Pay, Pay Band, and Grade Pay from .
‘ drawn under ACP / MACP
| Scheme
: — = =
—

|

5
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@

8 ; Nature of presént employmént ie. Ad-hoc or

Temporary or Quasi-Permanent or permanent

9 In case the present e:mployment Is held on
deputation / contract basis, please state-

d) Name of the post and Pay

initial | b)Period " of | cName  of

a) The date of ‘ .
a::pointment appointment on | the  parent of the' post 'held |:n
deputation/ - | office / | substantive rtapzfcny int 4e
> - contract organization | parent organization.
" | to which the
applicant
belongs.
9.1 Note:- In case of officers already on deputation, the

applications of such officers should be forwarded by the parent
cadre / Department along with Cadre Clearance , Vigilance
Clearance and Integrity Certificate. ‘

9.2 Note: Information under Column 9(c) & (d) above must be given
in all cases where a person is holding a post on deputation
outside the cadre/ organization but still maintaining a lien in his

parent cadre / organization.

10 If the post held on Deputation in the past by the applicant, date
of return from the last deputation and other details.

11 Additional detalls about present employment;

Please state whether working under (indicate the name of your
employer against the relevant column:

j) Central Government |
k) State Government
1) Union Territory Administration
m) Autonomous Organization
n) Statutory Organization’
o) Public Sector Undertaking :
p) Recognized University , - " o i
'q) Recognized Research Institute '
__r) Others
12 Please state whether you are working in the same Department
and are in the feeder grade or feeder to feeder grade.
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13

: Are you in Revised Scale of Pay? If yes, give the date from which
. the revision took place and also indicate the pre-revised scale.

P ——

. Total emoluments per month now drawn

Ez;sTc_Pay in the PB' ‘“maade Pay .

Total Emoluments

H s not following the Central

15

" In case the applicant belongs to an Organization whic
' Government Pay —scales, the latest salary slip issued b

following details may be enclosed.

y the Organization showing the

[N SUSUR I S R

Total

" Basic Pay with Scale of Pay and rate of
Allowances  etc.

" increment
details)

Dearness lsay / interim relief / other

Emolu
ments

(with break-up

" Additional information, if any, relevant to the post you applied

for in support of your suitability for the post.

- {This among other things may provide information with regard
to (i) additional academic qualifications (ii) professional
training and (iii) work experience over and above prescribed in
the Vacancy Circular/Advertisement} (Note: Enclose a separate

. sheet if the space is insufficient)

168

Achievements:

The candidates are requested to indic

regard to;

(i) Research publications and reports and special projects

 (ii)Awards / Scholarships / Official Appreciation

(iii)Affiliation with the professional bodies / institutions /

" societies and;

(iv) Patents registered n own name of achieved for the

| organization

Fi . .
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-

o

(v)Any research /
i| recognition

(vi) any other lnformr\tlon.

(ANote: Enclose a separate she

17 Please state whether you

(

for Short Term Contract)

| icial |
- lving officia
: asure InvO
innovative me

|
et If the space I insufficl

are applying for deputatio

Absorption / Re-employment Basis (o
- | state Governments are only eligible for |
| candidates of non-Government iOrganizatlons are'e

ent)

n (IsTC) / :
fficers under Central / _ |
»Absorption”. .

ligible only B

R

(The option of STC / 'Absor_ptlon' / 'Re-e’mployment' .are
available only if the vacancy . circular specially m¢n§lcﬂ‘n9d
recruitment by “sTC" \‘or “Absorption” or “re-employment )

18 Whether belongs to SC/ST

| have carefully gone through the vacancy circular/advertisement and’| am well aware that tbe
information furnished in the Curriculum Vitae duly supported by the documents in respect of Essential
Qualification / Work Experience submitted by me will also be-assessed:by the Selection Committee at the
time of selection for the post. The Information / details provided by me are correct and true to the best of -
my knowledge and no materlal fact having a bearing on my selection has been‘supgressed / wl}hheld.

b«

i Dated: -

File No. LAW-Estt/24/2022-10-Law, Justice and Parliamentary Affairs (Computer No. 123457)

(Signature of the candidate)
Post_ :

Department_- @ ° -
Address (Office)_

Address (Residentlal)
Mobile No._ i
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i)

i)

iv)

correct as per the facts available on records.
experience mentioned in the vacancy Circul

Hall CS

Certificate by the Employer /Cadre Controlling Authority

The information / details provided In the above application by the applicant are true and
He / she possesses educational qualifications and

ar. If selected, he /she will be relieved immediately.

Also certified that;

There is no vigilance or disciplinary ~ case pending / contemplated against

LT A 1] SRR L

His / Her integrity is certified.
photocopies of the ACRs for the last 5 years duly

His / Her CR Dossier in original is enclosed /
ary of the Govt. of India or above are

attested by an officer of the rank of Under Secret

enclosed.
sed on him / her during the last 10 years OR A list of

No major / minor penalty has been impo
/ her during the last 10 years is enclosed (as the case

major / minor penalties imposed on him

may be.)

Countersigned

(Empioyer / Cadre Controlling Authority with Seal)

Points to be noted by the Parent Department

vigilance Clearance will not normally be granted for a period of 3 years after the currency of

punishment, if a minor penalty has been imposed on an officer. In case of imposition of a

Vigilance Clearance will not normally be granted for a period of 5 years after

major penalty,
hment in terms of DOP&T O.M. No. 11012(11/2007-Estt (A) dated

the currency of punis

14.12.2007.
While forwarding applications in respect of officers who

off’ period shortly the instructions of DOP&T as containe
dated 04.01.2013 may be strictly adhered to.
The applicants/CV not accompanied by supporting certificate/documents in support of
Qualification and Experience claimed by the candidates would not be processed for
determining the eligibility of the candidate for the selection.

Crucial date for determining the eligibility of the applicants will be counted after excluding the
first date of publication of the vacancy/post in the employment News. E.g.: - For the vacancy
published in the Employment News of 18-24 Jan. 2014, the crucial date will be counted from

the 19" Jan.2014 (excluding the first date of publication).

are about to complete their ‘cooling-
din O.M No. 2/1/2012-Estt. (Pay. Il)

9
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V.N. No -06/2024/PB-1/DDA and V.N. No 08/2024/PB-1/DDA

Sub: - Extension of last date of applications in respect of filling up post of Chief legal advisoc in

DDA and 01 selection post of Dy. CLA (Lgvel=-12 in the Pay Matrix as per 7' CPC) in DDA on

Deputation basis.

1. Delhi Development Authonty invited applications i the prescribed format from the eligible

officers dealing with legal affairs/matters under the Central/State Govt./Public Sector

Undertakings/Semi-Govt./Autonomous or Statutory Bodies, for filling up the post of Chief

Legal Advisor in PB-4 with Grade Pay of Rs. 8700/- (revised to Level-13 1n the Pay Matrix 2s

per 7™ CPC) on deputation basis in DDA vide vacancy notice V.N. No -06/2024/PB-I/DDA

dated 10.07.2024 (copy enclosed) and the last date of receiving complete application was
- 28.07.24. The same is now extended to 15.10.2024.

2. Delhi Development Authority also invited applications in the prescribed format from the
eligib!e officers working in Central Government/ State Government/ Semi-Govt./ Union
Territory Administrations/ Statutory Organizations/ Public Sector Undertakings/ Autonomous
Bodies for filling up 01 post of Dy. Chief Legal Advisor in PB-3, Rs. 15600-39100 with Grade
Pay of Rs. 7600/-, (Level-12 in the Pay Matrix as per 7'" CPC) on deputation basis in DDA vide
vacancy notice V.N. No -08/2024/PB-I/DDA dated 16.07.2024 {copy enclosed) and the last
dste of receiving complete application was 27.08.24. The same is now extended to

15.10.2024.

ining essential qualification, maximum age and experience etc.

Complete notification conta
available on website

along with the format of applications in respect of afare-mentioned posts is
of DDA www.dda.gov.in. All other terms and conditions of the afore-mentioned vacancy nolices

remain same.

Encl: As Above.
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ROOM NO.311, B-BLOCK, VIKAS SADAN, INA, NEW DELHI-110023
. ’ i .

I : .

B ‘1 Dated: \é —*\2014'
No. F.7(110)2011/PB-1/ 14‘754" : \

V.N. No -os/zozalpa-!/qu

th CPC) In DDA on Deputati i
Sub:-  Filling up 01 selection post of Dy. CLA [Level-12 In the Pay Matrix as per 7 0 ‘

basls.

o Delhi Development Authority invites applications in the prescribed format fro,ﬁ;;esf.—:ﬁl?cifyogi?;::i;‘:ir:::s
in Central Government/ State Government/ Seml-Govt./ Union Territory Admlmstfat ol | Oy L e
Public Sector Undertakings/ Autonomous Badies for filling up 01 post °.f oy.(fhlef Lega deputation basl; in DDA In
39100 with Grade Pay of Rs. 7600/, (Level-12 In the Pay Matrlx as per 7% CPC) on &P et e
accordance with the following provisions of the recruitment rules: - | {
"From amongst the officers dealing with 'Legal Affalrs/matters under th
Undertakings/Seml-Govr./Autonomous or Statutory Bodies: + devart or
(a) (i) Holding analogous osts on regular basls in the cadre/parent department;

‘ (i) With s yearsgserv,;ce in posts In the Pay Band-3, Rs. 15600-39100 with Grade Pay of Rs. 6§00/- or
equivalent; '

e Central/State AGovt./Fubllvc Sector

and : : s
(b) Possessing Regular Degree in Law (entitling the incumbent for Registration at Bar and appearing l_’"fo.‘.'? the
Courts) from a recognized University or equivalent and preferably havlng:expe‘rlle‘nge of dﬁ"””g WIEM !""d
acquisition, transfer of property, revenue and Service matters etc;” ‘ Pag o i
Note: The transfer of deputation shall be initially. for a period of 01year which Is extendable up to 5 years pn year
to year basis as per guidelines issued by DaPT, The Terms and Conditions of aeputatlorﬁ shall be governed by the
provisions mentioned in the OM dated 17 June, 2010 and as amended from time to time, - ;

General Conditions: i : ; . :

i Candidates should apply through Cadre Controlling Authority in the parent department In the proforma
Prescribed by DoPT vide OM No. F. No AB.14017/28/2014-Estt.(RR) dated 02.07.2015 enclosed hen_"ewl@h, :
along with  * relevant - documents. = - The Cadre ~ Controlling
Authority should also fill up “Certificate by the Employer/Cadre Contrdlllhg Authority” invariably whichisa .
part of prescribed application format, . o 2 LR L s

li.  The application in the prescribed proforma should be forwarded by the concerned Cadre Controlling
Authority certifying that the details furnished by the candidate are correct as per'records. ! ) '

iil.  The applications received after the last date of receipt shall not be entertained under any clrcumstances. - f

iv.  The period of deputation shall be initially for 01 year extendable up to five years on year to year basis, which
may, however, be terminated at any time before completion of period/extended period at the dlsc}etlbn
of the Delhi Development Authority, A T gt

V. The Pay and allowances and other conditions of deputation of the officers selected on deputation shall be
regulated in accordance with the Department of Personnel & Training’s OM No.; 6/8/2009-Estt. (Pay-il)’
dated 17.06.2010 and as amended from to time. : RRIRE bl ' ‘ ‘ '

vi.  The APARs for the last five years duly certified by the Group ‘A’ Officer in the parent department along with
latest vigllance clearance report Indicating the pending and settled disciplinary/criminal cases and the-
details of penalties imposed, if any, should also be.furnished. A G '

vil.  The level of responsibllities and duties c):f'cadre post of the applicants should be cbmparable to the duties )
and responsibilities of the ex-cadre post. EY ‘ !
vii.  It'may be noted that the substantive pay scale/ pay band + Grade Pay/ |Level in the pay matrix should be - ;

- mentianed in the applicationas only the substantive post and pay scale/ pay band + grade pay/ level In the

pay matrix will be considered by DDA, The financial up-gradation under ACP/ MACP/ NFSG/ NFU etc. should 2t ;

. be shown separately. ‘ e ' b H ‘ L i

e n case, the pay structure Is different from central government, the comparable pay structure to the central f
ey government based on the 7" CPC should be clearly mentioned, © = | b i

|

. . bi {
The applicatlon, complete in all respect should reach the office of Commissloner (Personnel), Delhi
Development Authority, E-1, Ground Floor, Vikas Sadan, New Delhi —1100‘23"on or before j_')_’_g(_uﬁ_
Incomplete applications shall not be conildered and will be rejected sumtpquly. ' :
) I‘ :

Encl: As Abov

|
|
|
|
|
[}
|
|

M

neet Jaln)
: | -
11 I Commissioner (Personn‘el)
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Bio- i ;
lo-data /Curriculum Vitae (CV) proforma for submission by the candidate for appointment by
deputation for the Post of Dy. Chief Legal Advisor
(Strike out whichever is not applicable)

i Name and address

! (in Block Letters)
|

Date of Birth:

" i. Date of entry into service

ii. Date of retirement under Central
. /State Government Rules

| Educational Qualifications

" Whether Educational and other

qualifications required for the post are

! satisfied (if any qualification has been

étreated as equivalent to the one

. prescribed in the Rules, state the
i authority for the Same)

: Qualifications /experience required as
t mentioned in the advertisement /
" vacancy circular

Qualificatio;{s / experience possessed by the officer

" Essential

Essential

| A)Qualification:-

A)Qualification:-

o

~ B) Experience

' Desirable ’

Desirable

! A)QOE—fication:-

A)Qualification:- ‘
a

. B) Experience

B) Experience }

5.2

" Note: This column needs to be amplified to indicate Essential and Desirable qualifications as
mentioned in the RRs by the Administrative Ministry /Department / Office at the time of issue |

+ of Circular and issue of advertisement in the Employment News.

In the case of Degree and Post Graduate Qualifications Elective / main Subjects and subsidiary |
subjects may be indicated by the Candidate.

i
|
[

12
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i

—-—._._.,,
[¢)]

| Please state clearly whether in the light of entries made :V VO:
nd wor
above, you meet the requisite Essential Qualificationsa : \:

-\

experience of the post. \,

6.1

Note: Borrowing Departments are to provide their specific comments / views confirming the
relevant Essential Qualification / Work experience possessed by the Candidate (as indicated in

the Bio-data) with reference to the post applied.

i

Details of er;ployment, in chronolzogical order. Enclose a separate sheet duly authenticated |
| by your signature, if the space below is insufficient (Col. on the separate sheet should

| however remain as under).

- Office / Institution | Post held on | From To *Pay Band and Nature of
| regular basis : Grade Pay / Pay | Duties (in
Matrix of the detail)
post held on highlightin
' ! regular basls g
. ‘ * | experienc
e required
for the
post
applied
for

s 4408 e RN S N 8

!

o

| *Important: 1. Pay-Band and Grade Pay granted under ACP/IMACP are personal to the officer
‘and therefore, should not be mentioned, Only substantive Pay Band and Grade Pay / Pay |
Matrix of the post held on regular basis Is to be mentioned. Detalls of ACP / MACP with
present Pay Band and Grade Pay where such benefits have been drawn by the Candidate,
! may be indicated as below.

2. If the parent department is not following the Central Government Scales, their equivalent

+ scales of pay/posts may be mentioned by the Candidate/Cadre Controlling Authority.

Office/Institution Pay, Pa;( Band, and Grade Pay "I from To
s drawn under ACP / MACP
Scheme

13 < .
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I e
i |
! |
| |
8 ;‘Nature of present employment i.e. Ad-hoc or |
Temporary or Quasi-Permanent or Permanent %
| i
9 In case the present employment is held on \\i
‘- deputation / contract basis, please state- _ |
. | ,
g '3 The date of initial |b)Period  of | JName of d) Namem'!
. appointment )appointment on | the parent| of the post held in !
; fepmation/ office / | substantive capacity in the
1' ontract organization | parent organization, '
| to which the !
applicant ;
: belongs. ‘
! i - ‘l
S _ | :
191 Note:- In case of officers already on deputation, the
i ' applications of such officers should be forwarded by the parent
' * cadre / Department along with Cadre Clearance | Vigilance '
!  Clearance and Integrity Certificate. ‘
| ; .
' 5.2 Note: Information under Column 9(c) & (d) above must be given
! in all cases where a person is holding a post on deputation :
,! ,‘ outside the cadre/ organization but stil| maintaining a lien in his
j parent cadre / organization.
; 10 ,' If the post held on Deputation in the past by the applicant, date j
! | of return from the last deputation and other details,
S - — —
' 11 . Additional details about present employment:
!  Please state whether working under (indicate the name of your ;
: - employer against the relevaht column: !
‘ ' a) Central Government
! : b) State Government
| I c) Union Territory Administration
| ' d) Autonomous Organization
’ e) Statutory Organization f
f)  Public Sector Undertaking !
8) Recognized University '
h) Recognized Research Institute ’
i) Others )
12 Please state whether you are working in the same Department ‘
and are in the feeder grade or feeder to feeder grade. !
I !

e S

14
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) e from which
| denyyes,gwethc datefr i
e et ‘ he pre-rev:sed scale.

{13 Are youin Re e
| ' the revision took place and also indi

|

. awn
Total emoluments per month now dr

Total Emoluments

f ——— [ Grade Pay
\ ‘Basic Pay in the PB , | il
[T I

lzation which is not following the Cen‘tral
he Organization showing the

In case the applicant belongs to an Organ
Government Pay —scales, the latest salary slip issued by t
| following details may be enclosed.

15

‘ e of Total
- Basic Pay with Scale of Pay and rate of Dearness Pay / interim relief / other | :
increment Allowances etc, (with break-up | Emolu
' details) ments

16A Additional information, if any, relevant to the post you applied
forin support of your suitability for the post.

| {This among other things may provide information with regard
j to (i) additional academic qualifications (ii) professional
. training and (iii) work experience over and above prescribed in
i the Vacancy Circular/Advertisement} (Note: Enclose a separate
sheet if the space is insufficient)

16B Achievements:

The candidates are -requested to indicate information with
regard to; :

(i) Research publications and repérts and special projects

(ii)Awards / Scholarships / Official Appreciation

(iii)Affiliation with the professional bodies / institutions /
societies and; ‘

(iv) Patents registered in own name or achieved for the

organization

15
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4
|

! L (V)Any research ;
I recognition

Innovative measure involving  official i

i (vi) any other information.

1 (Note: Enclose a separate sheet If the space is insufficient)

Please state whether you nre_npplyi,ng fn;_d.cpmm-i‘c;?(ISTC) /|

Absorption / Re-employment Basis (officers under Central /
" state Governments are only eligible for “Absorption”.
' Candidates of non-Government Organizations are eligible only
" for Short Term Contract)

017

i . (The option of 'STC' / ‘Absorption’ / ‘Re-employment’ are
i i available only if the vacancy circular specially mentioned
| | recruitment by “STC” or “Absorption” or “re-employment”)

]! ' _
|

i 18 . Whether belongs to SC/ST -

i

i ‘ |

I'have carefully gone through the vacancy circular/advertisement and | am well aware that the
information furnished in the Curriculum Vitae duly supported by the documents in respect of Essential
Qualification / Work Experience submitted by me will also be assessed by the Selection Committee at the
time of selection for the post. The information / details provided by me are correct and true to the best of
my knowledge and no material fact having a bearing on my selection has been suppressed / withheld.

(Signature of the candidate)

Post
Department
Address (Office)

‘Address (Residential)
Mobile No.

Dated: -

16
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S e e,

1.

Certificate by the Employer /Cadre Controlling Authority

The information / details provided in the above application by the applicant are true anq
correct as per the facts available on records. He / she’'possesses educational qualifications ang
experjence mentioned In the vacancy Circular. If selected, he / she will be relieved Immedlately.

2. Also certified that;

i) There is no vigilance or disciplinary case pending / contemplated agilhst
SHe /SMbe vt s

ii) His / Her integrity is certified.

His / Her CR Dossier in original is enclosed / photocopies of the ACRs for the last § years duly

iii)
attested by an officer of the rank of Under Secretary of the Govt. of India or above are

enclosed.
No major>/ minor penalty has been imposed on him / her during the last 10 years OR A list of
major / minor penalties imposed on him / her during the last 10 years is enclosed (as the case

may be.)

Cauntersigned

" (Employer / Cadre Controlling Authority with Seal)

_ Points to be noted by the Parent Department

Vigilance Clearance will not normally be granted for a period of 3 years after the currency of

punishment, if a minor penalty has been imposed on an officer. In case of imposition of a

major penalty, Vigilance Clearance will not normally be granted for a period of 5 years after
the currency of punishment in terms of DOP&T O.M. No. 11012/11/2007-Estt (A) dated

14.12.2007.
While forwarding applications in respect of officers who are about to complete their ‘cooling- .
off’ period shortly the instructions of DOP&T as contained in 0.M No. 2/1/2012-Estt. (Pay. I1)
dated 04.01.2013 may be strictly adhered to.
The applicants/CV not accompanied by supporting certificate/documents in suppart of
Qualification and Experience claimed by the candidates would not be processed for
determining the eligibility of the candidate for the selection. ‘
Crucial date for determining the eligibility of the applicants will be counted after excluding the
first date of publication of the vacancy/post in the employment
published in the Employment News of 18-24 Jan, 2014, the cruci

the 19" Jan.2014 (excluding the first date of publication).

al date will be counted from

17

File No. LAW-Estt/24/2022-10-Law, Justice and Parliamentary Affairs (Computer No. 123457) . S
Generated from eOffice by ARUN KUMAR, JA(AK), JUNIOR ASSISTANT, Department of Law, Justice and Parliamentary Aff§'9%&§g/¥¥ﬂrbsqam canner

News. E.g.: - For the vacancy



5315477/202470/0 Clerical Hall CS

INDICATIVE NOTICE
For Press Publication
V.N. No. 08/2024/PB-1/DDA

feweft fara wiftres<ur/ peLki DevELOPMENT AUTHORITY

P11 ARG -1 /PERSONNEL BRANCH-|

ST, 311, dt aiiep |, Rerd wem, oy |, 9 fGeft-11002+
RROOM NO.311, B-BLOCK, VIKAS SADAN, INA, NEW DELHI-110023

VACANCY NOTICE

Delhi Development Authority invites applications in the prescribed format from the eligibl
ofﬁcters working in  Central Government/ State Government/ Semi-Govt./ Union Terrigto )
Administrations/ Statutory Organizations/ Public Sector Undertakings/ Autonomous Bodies for fillin ury
01 selection post of Dy. Chief Legal Advisor in PB-3, Rs. $5600-39100 with Grade Pay of Rs. 7600/- (Legvel‘?

12 in the Pay Matrix as per 7th CPC) on deputation basis in DDA.

| Fo_r Complete details regarding eligibility criteria, terms & conditions, etc., kindly visit DDA’s
website www.dda.gov.in. in the link “Jobs”. The Last date of submission of applications .

(Vineet Jai‘n’)Lh \H

Commissioner(Personnel)

18
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i N ' Pl faer [7fI<UT/ DELHI DEVELOPMENT AUTHORITY

CH-I
P Ul -1 /PERSONNEL BRAN
-110023

it , e ga, AT , .
CK, VIKAS SADAN, INA, NEW DELHI 110023

FERTH. 311, §
RopM NO.311, B-BLO

) . | I | Dated: o}‘:}})—-"r— .

|
[
|

No. F.7(218)2013/PB-//| | 4- 09
| V.N. No - 06/2024/PB-1/DDA

Fllling up the post of Chief Legal Advisor‘ln DDA on Deputation basis

from the eligible officers dealing -

s/Seml-Govt /Autonomous or
f Rs. 8700/- (revised to Level-

Sub: -

Delhi Development Authorlty invites appllcations in the prescribed format
with legal affairs/matters under the Central/State Govt./Public Sector Undertaking

Statutory Bodies, for filling up the post of Chief Legal Advisor in P8-4 with Grade Pay 0
13in the Pay Matrix as  per 7* CPC) on depuranon basis in DDA, Following are-the ellglb'“tY conditions: -

“Officers dealing with Legal Affa:rs/matters under iy CentraI/State Gavt /PUb"C Sector Undertaklngs/seml-
-Govt./Autonomous or Statutory Badies, j
|

(a) - {i) Holding analogous posts on regular basis in the cadre/parent department, or .
(i) With 5 years service in posts in the Pay Band-3, Rs. 15600-39100/- with Grade Pay- of 35 7 600/- or

)

equivalent; and -
(b} Possessing Regular Degree In Law (entitling the incumbent for Reglstratlon at Bar and appearing before the

Courts) from a recognized Un:vers:ty or equivalent and preferably having experience of dealing with land

acquisition, transfer of property, revenue and Service matters etc;

General Conditions:
i.  Candidates should apply through Cadre Controlliing Authority in the parent department in the Blo-data/
- Curriculum Viate (CV) proforma prescribed by DoPT vide OM No. F. No AB.14017/28/2014-Estt,(RR) dated
02.07:2015 enclosed herewith, along with relevant ‘documents. The Cadre Controlling Authority should also
fill up “Certificate by the Emp_loyer/Cadre, Controlling Authority” invariably which is a part of prescribed

application format.
The application in the prescribed proforma should be forwarded by the concerned Cadre Controlllng

ii.
Authority certifying that the details furnished by the candidate are correct.
The applications received after the last date of receipt shall not be entertamed under any clrcurpstances

.

iv. The period of deputation shall be initially for 03 years extendable up ta five years on year to year basls,
which may, however, be terminated at any time hefore completion of period/extended period at the
discretion of the Delhi Development Authority. The terms and conditions of the deputation:shall be
governed by the provisions of the OM 'No.:6/8/2009-Est (Pay 1l) dated 17.06.2010 issued by DoP&T.

v. The APARs for the last five years duly certified by the Group ‘A’ Officer in the parent department along with

& latest vigilance clearance report indicating the pending and settled dlsclpllnary/crlmlnal cases- and the
" “details of penalties imposed, if any, should also be furnished.

vi. - The experience of the applicants should be comparable and relevant to the duties and reSponsibllltles of

the ex-cadre post

In case, the , pay structure is dlfferent from cgntral government, the comparable pay structure to the central

Id be. clearly mentloned.

vii.
- government based on the 7" CPC shou
viii.. It may be noted that the substantlve pay scale/ pay band + Grade Pay/ Level In the pay matr;x sholuld :e ‘
tioned in the application as only the substantive post and pay scale/ pay band + grade pay/ level in the - s
meﬂ sy Pr Y der ACP/ MACP/ NFSG/ NFU etc. should

‘pay matrix will be considered by DDA. The fmanc«al up-gradation un

be shown separauy
The application, complete in all respect should reach the office of Commlssloner (Personnel),bofelhl
Development Authority, Block E-1, Ground Floor, Vikas Sadan, New Delhl - 110023 on or before
sidered and will be re)ected summarily.

29.07.2024. lncomplete applications shall not be con

.
P

. . (Vineet Jaln)o"l\')\'lz\-»‘

Commissioner {Personnel)

Encl: As Above.

19 l
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Bio-data /Curriculum Vitae (CV) proforma for submission by the candidate for appointment by
deputation for the Post of Chief Legal Advisor
(Strike out whichever is not applicable)

{ 1 | Name and address |
| : ) |
| (in Block Letters) '
P2 | Date of Birth .
! | |
i
i l
i3 © i. Date of entry into service
‘ |
]
.| ii. Date of retirement under Central
/State Government Rules
4 Educational Qualifications
I:5 " Whether Educational and other
i . qualifications required for the post are :
j ! satisfied (if any qualification has been I
"' | treated as equivalent to the one l
‘ * prescribed in the Rules, state the
| authority for the same) }
| ~ - 1
i Qualifications /experience required as | Qualifications / experience possessed by the officer 1
| i mentioned in the advertisement / :
vacancy circular !
Essential Essential
A)Qualification:- . A)Qualification:-
B) Experience B) Experience
| Desirable R | Desirable |
i A)Qualification:- ' A)Qualification:- {
B) Experience B) Experience
5.1 Note: This column needs to be amplified to indicate Essential and Desirable qualifications as
mentioned in the RRs by the Administrative Ministry /Department / Office at the time of issue
of Circular and issue of advertisement in the Employment News.
In the case of Degree and Post Graduate Qualifications Elective / main Subjects and subsidiary
5.2 subjects may be indicated by the Candidate.

20
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t of entries made by you
nd work

e ligh
ential Quallficatlons a

Pléase state clearly whether inth
above, you meet the requisite Ess

experience of the post. ) 7 : |
p ir specific comments / views confir

partments are t0 provide the

6.1

Note: Borrowing De

Candidate (as indicated in
relevant Essential Qualification / Work experience possessed by the | ‘ i

the Bio-data) with reference to the post applied.

Details of employment, in chronologic

mheet duly authenticated
d J b

i ate sheet should
by your signature, if the space below is insufficient (Col. on the separ

however remain as under).

“| Office / Institution | Post held on | From To *pay Band and Nat.ure ?f |
regulas basis Grade Pay / Pay Dutu.es (in
' Matrix of the detail)
: post held on highlightin
| : | .| regular basis g
experienc
e required
for the
‘post
appﬁéd
for

*Important; 1. Pay-Band and Grade Pay granted under ACP/MACP are personal to the officer
and therefore, should not be mentioned, Only substantive Pay Band and Grade Pay / Pay
Matrix of the post held on regular basis is to be menfionéd. Details of ACP / MACP with
present Pay Band and Grade Pay where such benefits have been drawn by the Candidate
may be indicated as helow, '

2. l: the parent department Is not following the Central Goverﬁment Scales, their equivalent
sca es of pay/posts may be mentloned by the Candidate/Cadre Controlling Authority. -

Office/Institution Pay, Pay Band, and Grade Pay from To

drawn under ACP / MACP
Scheme

21
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.‘~»\\ ———
e ———

] 8 . Nature of present employment i.e. Ad-hoc oF

| | Temporary or Quasi-Permanent or Permanent

i

i 9 .' In case the present employment is held on
i deputation / contract basis, please State-

. a) The date of initial b)Period
I: " appointment APpointment on | the parént of the 0s 1Pay
| ! eputation/ office / SUbStantivepca;aci?el'd § |
i ontract Organization parent organization.y " t
I to which the
applicant |
' H

9.1 ' Note:- In case of officers already on deputatién, the
, applications of such officers should be forwarded by the parent
/ - 1’ cadre / Department along with Cadre Clearance , Vigilance

" Clearance and Integrity Certificate.

99 N ————— Y N S R ——

! 9.2 | Note: Information under Column 9(c) & (d) above must be given :
; - in all cases where 3 person is holding a post on deputation ’
l ; outside the cadre/ organization but still maintaining a lien in his

,i i parent cadre / organization.
i ;

oo I T ) - . _ N _
10 - If the post held on Deputation in the past by the applicant, date l
of return from the last deputation and other details,

'Tl Additional details about present employment:

. Please state whether working under (indicate the name of your

' employer against the relevant column:

I a) Central Government

f i b) State Government ‘
' ¢) Union Territory Administration i
l d) Autonomous Organization

f | e) Statutory Organization !
I f f)  Public Sector Undertaking ‘
’ ' 8) Recognized University

L . h) Recognized Research Institute

, i) Others ' ' ]
’1’ 12 . Please state whether you are working in the same Department :
l] . and are in the feeder grade or feeder to feeder grade. |

22
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3 \
i e from which "
13 Areyouin | Revised Scale of pay? Ifyes, glvehth:featrev'md e \
dicate the
the revision took place and also in _ )
I 14 l Total emoluments per month now drawn e ‘
i wr-ryniiael Total Emoluments
Y Basic Pay in thu PB . Grade Pay | ]
e s i
/ I/ i
o |
15~ | In case the apphcant belongs to an Qrganization which is not following the Centra
e Organization showing the

l Government Pay —scales, the latest salary slip issued by th
followmg details may be enclosed.

[_‘———

Total

[ Basic Pay with Scale of Pay and rate of
| increment ‘ Allowances etc.

' ' details)

1
Dearness Pay / interim relief / other !
(with break-up | Emolu

. ments

Additional information, if any, relevant to the post you applied

16A
! for in support of your suitability for the post.

{This amongv other things may provide infqrmation with regard
to (i) additional academic qualifications (i) professional
training and (iii) work experience over and above prescribed in,
the Vacancy Circular/Advertisement} (Note: Enclose a separate

! sheet if the space is insufficient)

t
.4
1

168 Achievements:

regard to;
(i) Research publications and reports and special projects
(ii)Awards / Scholarships / Official Appreciation

(iii)Affiliation “with the professional bodies / institutions /

societies and;

orgamzatlon

)
{

23
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(v)Any re;earﬁn / innovative

measure involying affo
recognition Ving - official \
(vi) any other information. l
(Note: Enclose a separate sheet if the space |g insufficient) ‘
17 Please state whether you are applying fmm :
| Absorption / Re-employment Basis (officers under Central / \\‘
| State Governments are only eligible for “Absorption”

Candidates of non-Government Organizations are eligible only
! for Short Term Contract) ‘

' (The option of ‘STC' / ‘Absorption’ / ‘Re-employment’ are ‘
available only if the vacancy circular specially mentioned ‘

] ! recruitment by “STC” or “Absorption” or "re-employment")

I

!

it
h
b
¥
i

i

18 | Whether belongs ta SC/ST - - !

—

I have carefully gone through the vacancy circular/advertisement and 1 am well aware that the
information furnished in the Curriculum Vitae duly supported by the documents in respect of Essential
Qualification / Work Experience submitted by me will also be assessed by the Selection Committee at the
time of selection for the post. The information / details provided by me are correct and true to the best of
my knowledge and no material fact having a bearing on my selection has been suppressed / withheld.

(Signature of the candidate)

Post
Department
Address (Office)

Address (Residential)
Mobile No.__

Dated: -

24
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Certificate by the .Employer /Cadre Controlling Aughorlty

The information / details provided in the above application by the applicant are true and
correct as per the facts available on records. He / she possesses educational qualifications and
experience mentioned in the vacancy Circular. If selected, he / she will be relieved immediately.

¢

2 Also certified that;

i) There is no vigilance' or disciplinary case pending / contemplated against:
SR JSME.cun i cnemimcensestsborssenmsensss s sssenssssssssassasss ‘

ii) His / Her integrity is certified.

i) His / Her CR Dossier in original Is enclosed / photocopies of the ACRs for the last 5 years duly
attested by an officer of the rank of Under Secretary of the Govt. of India or above are

enclosed.

iv) No major / minor penalty has been imposed on him /‘her during the last 10 years OR A list of
major / minor penalties imposed on him / her during the last 10 years is enclosed (as the case
may be.)

Cbuntersigned
(Employer / Cadre Controlling Authority with Seal)
Paints to be noted by the Parent .Department
| 1 Vigilance Clearance will not normally be granted for a period of 3 years after the currency of

punishment, if a minor penalty has been imposed on an officer. In case of imposition of a
major penalty, Vigilance Clearance will not normally be granted for a period of 5 years after
the currency of punishment in terms of DOP&T O.M. No. 11012/11/2007-Estt (A) dated
14.12.2007. , '

2. While forwarding applications in respect of officers who are'about to complete their ‘cooling-
off’ period shortly the instructions of DOP&T as contained in 0.M No. 2/1/2012-Estt. (Pay. I)

’ dated 04.01.2013 may be strictly adhered to.

3. . The applicants/CV not accompanied by supporting certificate/documents in support of
Qualification and Experlence claimed by the candlidates would not be processed for
determining the eligibility of the candidate for the selection. ' S

4, Crucial date for determining the eligibility of the applicants will be counted after excluding the
first date of publication of the vacancy/post in the employment News. E.g.: - For the vacancy
published in the Employment News of 18-24 Jan. 2014, the crucial date will be counted from

.- the 19 Jan.2014 (excluding the first date of publication).
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INDICATIVE NOTICE
For Press Publication

V.N. No, 06[2024(PB-|ZDDA

BUBGE pEN T DEVELOPMENT AUTHORITY
. S -1/PERSONNEL BRAN
DWIF. 311 T e e
o éfj?m , [T e, o u.g T8 Ref-110023
4% B-BLOCK, VIKAS SADAN, INA, NEW DELHI-110025

VACANCY NOTICE

Sub: - Filling up post of Chief Legal Advisor in DDA on deputation basis,
2 Delhi Pevelopment Authority invites applications in the prescribed format from the eligible
officers dealing with Jegal affairs/matters under the Central/State Govt./Public Sector

Undertakings/Semi-Govt. /Autonomous or Statutory Bodies, for filling up the post of Chief Legal

Advisor in PB-4 with Grade Pay of Rs. 8700/- (revised to Level-13 in the Pay Matrix as per 7" CPC) on
deputation basis in DDA. '

For Cpmplete details regarding eligibility criteria, terms & conditions, applicationformat etc.,
kindly visit DDA’s website www.dda.gov.in. in the link “Jobs”. The Last date of submission of
applications is 29.07.2024. '

ineet Jain)
Commissioner(Personnel)

Copy to: - The following organizations are requested to give this a wide circulation and sponsor the
names of eligible and willing officers to this office.

1. The Joint Secretary, Ministry of Law & Justice, Govt. of India, 4™ Floor, A-Wing, Shastri Bhawan,
New Delhi-110001 )

2. The Secretary, Railway Board, Ministry of Railways, Rail Bhawan, New Delhi.

3. The Joint Secretary, Ministry of Housing & Urban Affairs, Govt. of India, Nirman Bhawan, New
Delhi.

4. Director (Admin.), Department of Personnel & Training, Ministry of Personnel, P G and Pensions,
Government of India, North Block, New Delhi-110001 ’
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